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be made

RAJYA SABHA

Tuesday, the 5th March, 1991/the 14th
Phalguna, 1912  (Saka)

The House met at two minutes past eleven
of the clock, Mr. Chairman in the Chair.

RE. THE STATEMENT PROPOSED TO BE
MADE BY PRIME MINISTER ON THE
QUESTION OF SURVEIL-

LANCF

MR. CHAIRMAN: Question No. 121.

SHRI P. SHIV SHANKER (Gujarat): Mr.
Chairman, Sir, our party is seriously exercised
on the question of surveillance and the Deputy
Chairman was pleased to announce yesterday
that the Prime Minister would be pleased to
make his observations or statement today. The
Prime Minister is here. May we expect it from
the Prime Minister, Sir?

SHRI M. S. GURUPADASWAMY (Uttar
Pradesh): Sir, all of us demand that there
should be a statement.

SHRI GURUDAS DAS GUPTA (West
Bengal); Mr. Chairman, Sir, all of us are
equally exercised, and yesterday we could
make our point because the business of the
House was brought to a stand-still .

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Sir, we should be allowed
to say something on that before the Prime
Minister makes the statement.
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MR. CHAIRMAN: Deputy Chairman said
that you have promised to make a statement at
12 o'clock...

THE PRIME  MINISTER  (SHRI
CHANDRA SHEKHAR): As you like. I am
in your hands, Mr. Chairman.

(Interruptions)
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MR. CHAIRMAN: He is going to make a
statement at 12 o'clock. (Inter-ruptions)
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SHRI SUKOMAL SEN; Sir, I would like
to refer to the Prime Minister's reply just
given, I think he has made a strange and
objectionable comment, when he said that the
present Government is not following the
policy of the earlier Government of arresting
the innocent people and killing them. I think it
will create a serious problem in Punjab. (In-
terruptions).

SHRI CHANDRA SHEKHAR: Mr.
Chairman, I said that now there is no
mews in the Press that such and such,
dreaded terrorists "were killed". I said
that if a terrorist is killed, his name
is given. I said that there is no com
plaint that there are any fake encoun
ters.

SHRI SUKOMAL SEN: What he has said
ison record.

MR. CHAIRMAN: Let us go by what he
has said.

SHRI SUKOMAL SEN; The point is
that there are two ways of counteracting
with the militants in Punjab. One is the
law and order machinery and the other
is the political machinery. Now after
Shri Chandra Shekhar came into power
as the Prime Minister, he took initiatives
to talk with Mr. Mann and he had made
an open appeal to the terrorists to come
for a dialogue. Now, I would like to
know as to what is the impression of
the Government after his talk with Mr.
Mann and after his open appeal for a
dialogue with the militants. Has it im
proved this situation to any extent to
Punjab, or has it been considered by
the militants as the weakness of the
Government? I'would like  to know
whether it is a fact that after his talks with Mr.
Mann and his appeal to the terrorists, the
killing of innocent people lias  further
increased.

SHRI CHANDRA SHEKHAR;  Mr.
Chairman, Sir, the fact is that the killings
have not increased. There was a period when
there were lots of killings. Now, it has- gone
down. It is very difficult to analyse the
psychology of the terrorists because we are
not in touch with them. But the
psychology of the
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people in Punjab has been of a healthy
nature because of our offer of talks.

People feel that the Government is doing
everything possible. If they are not coming
forward for a negotiated settlement, the fault
is theirs. We have to; win over the mind of the
people not specially the mind of the terrorist.
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SHRI S. B. CHAVAN: Mr. Chairman,

Sir, I would like to get a clarification from the
Government on a very important matter which
has been reported in the Press. First of all, the
Government has been persistently saying that
a neigh-bournig country, namely Pakistan, is
giving full training, arms and other material to
the militants. I am sure, unless there is another
foreign power assisting Pakistan, it will not be
able to go ahead with this kind of a plan.
Recently, it has been reported in the Press that
the Prime Minister of U.K. had stated publicly
that his Government does not want to
encourage any kind of terroism from
Pakistan, in India.  This is the
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kind of statement ascribed to the Prime:
Minister of U.K. I would like to know how far
this is correct? Has the Government any
information on this account?

SHRI CHANDRA SHEKHAR: Sir, it is
true that there was a statement from the U.K.
Government that they do no want to
encourage any terrorist activities in Kashmir.
It was about Kashmir and not about Punjab.
But they said that they are against such ter-
rorist activities. There is a proposal from the
Government of U.K. They are coming out
with an enactment to provide that all funds
which are collected for aiding terrorist
activities would be confiscated. We are
discussing the matter with them and a
decision would be taken soon.

SHRI S. JAIPAL REDDY: It was reported
in the Press that our Prime Minister and the
Prime Minister of Pakistan had both
telephonic and personal contacts in regard to
the terrorist activities in Punjab and in regard
to the need for the Pakistan Government
restraining such terrorist activities on their
soil. I would like to know whether, since then,
there has been any distinct improvement in the
approach of the Pakistan Government towards
this question?

SHRI CHANDRA SHEKHAR: It is true
that I had, twice or thrice, talks with the Prime
Minister of Pakistan. He assured that his
Government will not help in these terrorist
activities. It is very difficult for me to say
whether the present change is because of this
co-operation, or, it is a natural happening, for
the time being. We are hoping that the
Government of Pakistan will co-operate with
us because, it is in the interest of both the
countries that we should have cordial and
friendly relations. The Government of India is
extending all co-operation to the Pakistan
Government and we expect reciprocity from
them.

SARDAR JAGIJIT SINGH AURORA: Mr.
Chairman, Sir, a few days ago, there was an
item in the newspapers that an army unit had
killed six villagers. I do not know what duty
they were doing. There were a number of
villagers travelling in a tonga. They were
asked
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to halt, but they felt frightened and started
running. Six persons were killed. I am
.pointing this out because, in Punjab, there has
been a great deal of hue and cry on this. There
is an impression that the Army is being used
against the so-called terrorists or militants and
they do not believe what the Prime Minister
has said, that it is not being used. I would like
to seek a clarification as to how these six
villagers were killed. If it was a question of
stopping them, was it necessary to kill these
unarmed persons? Or, were the army
personnel trigger-happy?

SHRI CHANDRA SHEKHAR; Sir,
unfortunately, there have been some incidents
of, ambush of army personnel, without any
provocation. They are also under a severe
strain. It is true that six persons were killed.
An initial enquiry indicated that they were
innocent The army authorities themselves
have taken up this matter. They are in-
vestigating and they are going to take
measures against those who were responsible
for this type of killing. But what the hon.
Member said is correct that there is strain
sometimes. He has been leader of army for
quite some time. If they are ambushed without
any provocation, sometimes some people
under the apprehension do things which are
perhaps not' required, but the matter is being
investigated, by army authorities and proper
and suitable action will- be taken in  the
matter.

Report of National Commission on

SCs/STC
*122. DR. JINENDRA KUMAR
JAIN:t
SHRI BAL RAM SINGH
YADAVA:

Will the PRIME MINISTER be pleased to
state:

(a) whether the National Commission for
Scheduled Castes and Scheduled Tribes in its
report submitted to Government, has urged
that special courts  be

t The question was actually asked on the
floor of the House by Dr. Jinendra Kumar
Jain.
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set up in every State in order to settle on time
the outstanding cases of atrocities committed
on Harijans and Girijans;

(b) if so which are those States where
such special courts could not be set up till
December, 1990;

(c) whether Government will take
effective steps for establishing such courts
in all States in future- and

(d) if so, by when Government propose
to set up such courts in every State?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE
MINISTER OF STATE IN THE MINISTRY
OF WELFARE (SHRI RAMIILAL SUMAN):
(a) The National Commission for Scheduled
Castes and Scheduled Tribes Report on
'Atrocities on Scheduled Castes and and
Tribes; Causes & Remedies' has inter-alia
observed/recommended 'designating existing
sessions courts as special courts under the
Prevention of Atrocities Act will not ensure
priority attention for atrocity cases. There
should be special courts exclusively for
atrocity cases. Where the number of atrocity
cases in a District does not provide adequate
workload there should be itinerating Special
Courts covering two or more districts invested
with the powers of additional special courts
for each of the District.'

(b) to (d) All States and Union Territories,
except Arunachal Pradesh, Megha-laya
Mizoram and Nagaland have specified
Special Courts as required under Section 14
of the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989.
However, the Government have been
pursuing with States/Union Territories for
setting up of even exclusive Special Couats.
So far only the State of Rajasthan has set up
six exclusive Special Courts for trying
atrocity cases against SCs and STs.

DR. JINENDRA KUMAR JAIN: Mr.
Chairman, Sir, there has been no dearth of
legislative provisions and availability Of
Commissions and committees to promote or
at least to protect the interest or



